
FIR No. 138/2020.
PS Shahbad Dairy.

27.05.2020
This is an application for release of vehicle bearing registration No. DL 11 SS

3248 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Report of IO perused. 

The prosecution has no objection if  the vehicle in question is  released to the

applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No.  DL 11 SS

3248 be released to the applicant/registered / rightful owner in compliance of judgment of

Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C.

No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in

this regard from the valuer as per rule; 

    2. Vehicle in question be released to the applicant/registered/ rightful owner only subject

to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the

concerned SHO;  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine

number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles and also of

the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant, accused as

well as by the person to whom the custody is handed over and the applicant;

    6. IO/  SHO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle before

releasing the same.

Copy of this order be given dasti to the applicant. Copy of this order be also sent to SHO

concerned for compliance.

Copy of this order be also sent to the counsel for applicant via email/ what's app, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 275/2020.
PS Swaroop Nagar.

27.05.2020
This  is  an application for  release  of  vehicle  bearing registration No.  HR

55AB 4385 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Prosecution has raised an objection for release of vehicle.

Let fresh reply be called for 01.06.2020.

Dasti  copy  of  the  order  be  sent  through  what's  app/  email  to  the  counsel  for

applicant, if prayed for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 244/2020.
PS Narela Industrial Area.

27.05.2020
This is an application for release of vehicle bearing registration No. RJ 14GJ

2065 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Report of IO perused. 

The prosecution has no objection if  the vehicle in question is  released to the

applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No.  RJ 14GJ

2065 be released to the applicant/registered / rightful owner in compliance of judgment of

Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C.

No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in

this regard from the valuer as per rule; 

    2. Vehicle in question be released to the applicant/registered/ rightful owner only subject

to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the

concerned SHO;  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine

number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles and also of

the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant, accused as

well as by the person to whom the custody is handed over and the applicant;

    6. IO/  SHO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle before

releasing the same.

Copy of this order be given dasti to the applicant. Copy of this order be also sent to SHO

concerned for compliance.

Copy of this order be also sent to the counsel for applicant via email/ what's app, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 251/2020.
PS Narela Industrial Area.

27.05.2020
This is an application for release of vehicle bearing registration No. HR 61B

-6525 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Report of IO perused. 

The prosecution has no objection if  the vehicle in question is  released to the

applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No.   HR 61B

6525 be released to the applicant/registered / rightful owner in compliance of judgment of

Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C.

No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in

this regard from the valuer as per rule; 

    2. Vehicle in question be released to the applicant/registered/ rightful owner only subject

to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the

concerned SHO;  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine

number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles and also of

the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant, accused as

well as by the person to whom the custody is handed over and the applicant;

    6. IO/  SHO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle before

releasing the same.

Copy of this order be given dasti to the applicant. Copy of this order be also sent to SHO

concerned for compliance.

Copy of this order be also sent to the counsel for applicant via email/ what's app, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 0445/2020.
PS Adarsh Nagar.

27.05.2020
This is an application for release of vehicle bearing registration No. DL 1 LV

2953 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Report of IO perused. 

Objection has been raised by the prosecution for release of vehicle on the ground

that accused may engage in similar activity again.

Let fresh reply be called from IO as to whether the vehicle is required for any

other purpose or for the purpose of investigation for 01.06.2020.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 0145/2020.
PS Prashant Vihar.

27.05.2020
This is an application for release of vehicle bearing registration No. DL 9CM

9125 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Report of IO perused. 

The prosecution has no objection if  the vehicle in question is  released to the

applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No.  DL 9CM

9125 be released to the applicant/registered / rightful owner in compliance of judgment of

Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C.

No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in

this regard from the valuer as per rule; 

    2. Vehicle in question be released to the applicant/registered/ rightful owner only subject

to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the

concerned SHO;  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine

number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles and also of

the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant, accused as

well as by the person to whom the custody is handed over and the applicant;

    6. IO/  SHO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle before

releasing the same.

Copy of this order be given dasti to the applicant. Copy of this order be also sent to SHO

concerned for compliance.

Copy of this order be also sent to the counsel for applicant via email/ what's app, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 0216/2020.
PS Bawana.

27.05.2020
This is an application for release of vehicle bearing registration No. DL 5SCA

0773 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Report of IO perused. 

The prosecution has no objection if  the vehicle in question is  released to the

applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No.  DL 5SCA

0773 be released to the applicant/registered / rightful owner in compliance of judgment of

Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C.

No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in

this regard from the valuer as per rule; 

    2. Vehicle in question be released to the applicant/registered/ rightful owner only subject

to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the

concerned SHO;  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine

number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles and also of

the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant, accused as

well as by the person to whom the custody is handed over and the applicant;

    6. IO/  SHO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle before

releasing the same.

Copy of this order be given dasti to the applicant. Copy of this order be also sent to SHO

concerned for compliance.

Copy of this order be also sent to the counsel for applicant via email/ what's app, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 0139/2020.
PS Jahangirpuri.

27.05.2020
This is an application for release of vehicle bearing registration No. DL 2CAD

2466 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Report of IO perused. 

The prosecution has no objection if  the vehicle in question is  released to the

applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No.  DL 2CAD

2466 be released to the applicant/registered / rightful owner in compliance of judgment of

Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C.

No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in

this regard from the valuer as per rule; 

    2. Vehicle in question be released to the applicant/registered/ rightful owner only subject

to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the

concerned SHO;  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine

number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles and also of

the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant, accused as

well as by the person to whom the custody is handed over and the applicant;

    6. IO/  SHO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle before

releasing the same.

Copy of this order be given dasti to the applicant. Copy of this order be also sent to SHO

concerned for compliance.

Copy of this order be also sent to the counsel for applicant via email/ what's app, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 0134/2020.
PS Shahbad Dairy.

27.05.2020
This is an application for release of vehicle bearing registration No. DL 6SN

7593 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Report of IO perused. 

The prosecution has no objection if  the vehicle in question is  released to the

applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No.   DL 6SN

7593 be released to the applicant/registered / rightful owner in compliance of judgment of

Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C.

No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in

this regard from the valuer as per rule; 

    2. Vehicle in question be released to the applicant/registered/ rightful owner only subject

to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the

concerned SHO;  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine

number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles and also of

the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant, accused as

well as by the person to whom the custody is handed over and the applicant;

    6. IO/  SHO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle before

releasing the same.

Copy of this order be given dasti to the applicant. Copy of this order be also sent to SHO

concerned for compliance.

Copy of this order be also sent to the counsel for applicant via email/ what's app, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 239/2020.
PS Shahbad Dairy.

27.05.2020
This is an application for release of vehicle bearing registration No. DL 1LX

8653 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Report of IO perused. 

The prosecution has no objection if  the vehicle in question is  released to the

applicant/Registered owner.

In  these  circumstances  the  aforesaid  vehicle  bearing  registration  No.  DL 1LX

8653 be released to the applicant/registered / rightful owner in compliance of judgment of

Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C.

No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in

this regard from the valuer as per rule; 

    2. Vehicle in question be released to the applicant/registered/ rightful owner only subject

to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the

concerned SHO;  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine

number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles and also of

the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant, accused as

well as by the person to whom the custody is handed over and the applicant;

    6. IO/  SHO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle before

releasing the same.

Copy of this order be given dasti to the applicant. Copy of this order be also sent to SHO

concerned for compliance.

Copy of this order be also sent to the counsel for applicant via email/ what's app, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 006830/2020.
PS KNK Marg.

27.05.2020
This is an application for release of vehicle bearing registration No. DL 8SCB

3326 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Report of IO perused. 

The prosecution has no objection if  the vehicle in question is  released to the

applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No.  DL 8SCB

3326 be released to the applicant/registered / rightful owner in compliance of judgment of

Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C.

No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in

this regard from the valuer as per rule; 

    2. Vehicle in question be released to the applicant/registered/ rightful owner only subject

to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the

concerned SHO;  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine

number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles and also of

the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant, accused as

well as by the person to whom the custody is handed over and the applicant;

    6. IO/  SHO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle before

releasing the same.

Copy of this order be given dasti to the applicant. Copy of this order be also sent to SHO

concerned for compliance.

Copy of this order be also sent to the counsel for applicant via email/ what's app, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 0140/2020.
PS Jahangirpuri.

27.05.2020
This is an application for release of vehicle bearing registration No. DL ICT

1974 on superdari moved on behalf of registered owner.

Present: Ld. APP for the State.

None for applicant.

Report of IO perused. 

The prosecution has no objection if  the vehicle in question is  released to the

applicant/Registered owner.

In  these  circumstances  the  aforesaid  vehicle  bearing  registration  No. DL  ICT

1974 be released to the applicant/registered / rightful owner in compliance of judgment of

Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C.

No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in

this regard from the valuer as per rule; 

    2. Vehicle in question be released to the applicant/registered/ rightful owner only subject

to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the

concerned SHO;  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine

number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles and also of

the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant, accused as

well as by the person to whom the custody is handed over and the applicant;

    6. IO/  SHO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle before

releasing the same.

Copy of this order be given dasti to the applicant. Copy of this order be also sent to SHO

concerned for compliance.

Copy of this order be also sent to the counsel for applicant via email/ what's app, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

    27.05.2020              



FIR No. 175/2020.
PS Adarsh Nagar.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for release of vehicle on superdari.

Present: Ld. APP for State.

Ld. counsel for the applicant.

At  this  stage,  ld.  Counsel  for  applicant  seeks  to  withdraw  the  present

application.

Accordingly, upon his submissions, present application stands disposed off

as withdrawn.

Copy of this order be sent to the counsel for applicant via email/ what's app/ dasti,

if prayed for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 123/19.
PS Alipur.
U/s 387/506/34 IPC.
State VS Pardeep Mann S/o Devender.

In view of the Covid-19 pandemic and the Nation-wide lockdown, proceedings
are conducted through Video Conferencing in Room No. 116, Rohini Courts  with the consent
of all the concerned stakeholders.

27.05.2020
This is an application for grant of interim bail.

Present: Ld. APP for State.

Ld. counsel for applicant/ accused.

Ld. counsel states that the accused has been falsely implicated in the present case

and prays for release of applicant on interim bail.

Per contra, Ld. APP for State concedes that so far as the grant of interim bail to the

accused is concerned, the case of the accused falls within the criteria laid down by Hon'ble Delhi

High court.

Considering  the  facts  and  circumstances  and  in  the  interest  of  justice,  the

application/ accused Pardeep Mann S/o Devender is hereby admitted to interim bail for a

period of  45 days from the date of  his  release on furnishing of  personal bond in sum of

Rs.20,000/- subject to the satisfaction of concerned Jail Superintendent with following conditions:

1. That accused shall not indulge into similar offence or any other offence in the

event of release on interim bail;

2. That accused shall not tamper with the evidence in any manner;

3.  That in case of change of residential  address,  accused shall  intimate the court

about the same and shall keep his mobile phone switched on at all times; and

4. That accused shall surrender before the authorities concerned after the expiry of

45 days from the date of release.

Bail application stands disposed off.

Copy of the order be sent to Jail Superintendent through email/ what's aap/ dasti, as

prayed for.

Copy of the order be given dasti as prayed for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 236/19.
PS Prashant Vihar.
U/s 25 Arms Act.
State VS Pawan @ Pona.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of interim bail.

Present: Ld. APP for State.

Ld. counsel for the applicant/ accused.

As per the report of IO, accused appears to be involved in many other cases

and is stated to be a habitual offender.

Ld. counsel for the applicant states that the accused has already been granted

bail in all other cases except the present FIR.

Therefore, let  fresh reply  be called from IO as to whether the accused is

running in JC in any other case except the present FIR for 29.05.2020.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 66/2020.
PS Narela Industrial Area.
U/s 25/54/59 Arms Act.
State VS Saif Ali Khan S/o Rafiz Khan.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Sh. Sarvjeet Singh, ld. counsel for applicant/ accused.

Ld. counsel for the accused states that the accused has been falsely implicated

in the case and that he is running in JC since 01.02.2020.

On the other hand, Ld. APP for State opposes the bail application.

In the present case, recovery has already been effected and the accused is no

longer required for the purpose of investigation.  Moreover, the accused is a young man of

22  years  and  there  are  chances  of  reformation.   Accordingly,  bail  is  granted  to  the

accused Saif Ali Khan S/o Rafiz Khan  upon furnishing of personal bond in the sum of

Rs.15,000/- with one surety of like amount subject to the following conditions:

1. That accused shall not indulge into similar offence or any other offence;

2. That accused shall not tamper with the evidences in any manner; 

3. That in case of change of residential address, accused shall intimate the

court about the same ; and

4. That he shall appear as and when called for.

Copy of the order be sent to Jail Superintendent through email/ dispatch rider

deputed in this court by the jail authority.

Copy of the order be given dasti as prayed for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 292/2020.
PS Bawana.
U/s 356/379/411/34 IPC.
State VS Sandeep S/o Late Kartar Singh.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Ld. counsel for applicant/ accused.

Ld. counsel for the accused states that the accused has been falsely implicated

in the case and that he is running in JC since 19.05.2020.

On the other hand, Ld. APP for State opposes the bail application.

In the present case, recovery has already been effected and the accused is no

longer required for the purpose of investigation.  Moreover, he has been arrested only on

the  basis  of  disclosure  statement  of  co-accused.   Accordingly,  bail  is  granted  to  the

accused Sandeep S/o Late Kartar Singh upon furnishing of personal bond in the sum of

Rs.15,000/- with one surety of like amount subject to the following conditions:

1. That accused shall not indulge into similar offence or any other offence;

2. That accused shall not tamper with the evidences in any manner; 

3. That in case of change of residential address, accused shall intimate the

court about the same ; and

4. That he shall appear as and when called for.

Copy of the order be sent to Jail Superintendent through email/ dispatch rider

deputed in this court by the jail authority.

Copy of the order be given dasti as prayed for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 118/19.
PS Bh. Dairy.
U/s 394/34 IPC.
State VS Kunal @ Rohit.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of interim bail.

Present: Ld. APP for State.

Sh. Yogesh Kumar, ld. counsel for applicant/ accused.

Ld. counsel for the accused states that the accused is covered in the criteria

laid down in HPC minutes of Delhi High Court dated 18.05.2020 but during the course of

arguments, he has realized that the accused is not so-covered and thus, seeks to withdraw

the present application.

Upon  his  submissions,  the  application  in  hand  stands  disposed  off  as

withdrawn.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 74/2020.
PS Adarsh Nagar.
U/s 323/342/324/506/34 IPC.
State VS Vijay Singh @ Rinku.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Ld. counsel for the applicant/ accused.

The accused has interalia been booked for offence u/s 307 IPC.

At  this  stage,  ld.  Counsel  for  applicant  seeks  to  withdraw  the  present

application.

Accordingly, upon his submissions, present application stands disposed off

as withdrawn.

Copy of this order be sent to the counsel for applicant via email/ what's app/ dasti,

if prayed for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 327/2020.
PS Bawana.
U/s 33/58 Delhi Excise Act and u/s 279 IPC.
State VS Manish.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is the first application for grant of bail u/s 437 Cr.P.C moved on behalf

of accused.

Present: Ld. APP for State.

Ld. counsel for the applicant/ accused.

Ld. counsel for the accused states that the accused has been falsely implicated

in the case and that he is running in JC since 21.05.2020.

On the other hand, Ld. APP for State opposes the bail application.

In the present case, recovery has already been effected and the accused is no

longer  required  for  the  purpose  of  investigation.  Accordingly,  bail  is  granted  to  the

accused Manish S/o Rajesh upon furnishing of personal bond in the sum of Rs.15,000/-

with one surety of like amount subject to the following conditions:

1. That accused shall not indulge into similar offence or any other offence;

2. That accused shall not tamper with the evidences in any manner; 

3. That in case of change of residential address, accused shall intimate the

court about the same ; and

4. That he shall appear as and when called for.

Copy of the order be sent to Jail Superintendent through email/ dispatch rider

deputed in this court by the jail authority.

Copy of the order be given dasti as prayed for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 308/2017.
PS Model Town.
U/s 356/379/34 IPC.
State VS Sandeep @ Golu.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020

Present: Ld. APP for State.

Ld. counsel for the applicant/ accused.

This  is  an  application  for  extension  of  interim bail  filed  on  behalf  of  the

accused.

Record perused.

Copy of the order filed on record vide which interim bail was granted to the

accused is incomplete.

Ld. counsel for the applicant seeks some time to file the same.

Let proper record be filed.

Relist on 28.05.2020, at request.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 435/2020.
PS Adarsh Nagar.
U/s 186/342/353 IPC.
State VS Vijay Singh @ Rinku S/o Harshvardhan.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Ld. counsel for the applicant/ accused.

As per the reply of IO, accused appears to be involved in many other cases.

Counsel for the accused, however, states that as per his knowledge accused is

involved only in the present case and thus seeks a copy of the reply filed by the IO for

preparation of the arguments.

Accordingly, let a copy of the reply be sent to Ld. counsel via what's app.

Legible copy of FIR be also called from the concerned PS for NDOH.

At request, relist for arguments on 30.05.2020.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 0338/2020.
PS Adarsh Nagar.
U/s 392/34 IPC.
State VS Kundan Jha.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Sh. P K Mishra, Ld. counsel for the applicant/ accused.

Ld. counsel for accused states that the accused has already been enlarged on

bail and the present application has been mistakenly filed.

In  view  thereof,  the  present  application  has  become  infructuous  and

stands dismissed.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 000267/2020.
PS Mukherjee Nagar.
U/s 379/411 IPC.
State VS Nadeem.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Ld. counsel for the accused.

Reply has not been filed by the IO.

Let the same be called for 28.05.2020.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 183/2020.
PS Narela Industrial Area.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for release of vehicle on superdari.

Present: Ld. APP for State.

Reply has not been filed by the IO.

Let the same be called for 28.05.2020.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 283/2020.
PS Swaroop Nagar.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for release of vehicle on superdari.

Present: Ld. APP for State.

Reply has not been filed by the IO.

Let the same be called for 28.05.2020.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 022582/2019.
PS Adarsh Nagar.
U/s 379 IPC.
State VS Rahis S/o Tola.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Sh. Sudesh Chaudhary, ld. counsel for applicant/ accused.

Ld. counsel for the applicant seeks to withdraw the present application as his

first bail application has already been decided and dismissed by Ms. Neha Mittal, Ld. Duty

MM today itself and states that the present application was filed twice mistakenly.

In view thereof, present application stands dismissed as withdrawn.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



E FIR No. 000452/19.
PS  K N K Marg.
U/s 379/411 IPC.
State VS Hemant @ Honey.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Ld. counsel for applicant/ accused.

Reply from IO received as  per  which accused is  not  running in JC in the

present case.

Counsel to clarify the same. 

In the meantime, fresh reply be also called for NDOH.

At request, relist on 28.05.2020.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



E FIR No. 1345/19.
PS  K N K Marg.
U/s 356/411/34 IPC.
State VS Hemant @ Honey.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Ld. counsel for applicant/ accused.

Reply filed by IO.

Ld. counsel for the accused states that the accused has been falsely implicated

in the case and that he is running in JC since 19.03.2020.

On  the  other  hand,  Ld.  APP  for  State  has  vehemently  opposed  the  bail

application.

Heard.  Perused.

Series  of  previous  involvement  is  shown against  the accused although the

counsel states that he is not in custody in either of them.

IO to reply as to in which of the cases, accused is running in JC apart from the

present FIR for 28.05.2020.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 232/2020.
PS  Alipur.
U/s 328/34 IPC.
State VS Pradeep Kumar S/o Mahavir Singh.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Sh. Pradeep Vijayran, Ld. counsel for applicant/ accused.

Ld. counsel for the accused states that the accused has been falsely implicated

in the case and has been arrested only on the basis of disclosure statement of co-accused.

The reply filed by the IO is completely illegible.

Let fresh and legible reply be called from the IO for 28.05.2020.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 120/2020.
PS  Jahangirpuri.
U/s 33/38 Delhi Excise Act.
State VS Bano W/o Dharmender.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Ld. counsel for applicant/ accused.

Accused is already on interim bail and the counsel has moved an application

for grant of regular bail.

Heard.  

Recovery has already been effected and no fruitful purpose would be served

by keeping the accused in custody.  Moreover, accused is a female who has already served

custody  for  almost  18  days.   Accordingly,  bail  is  granted  to  the accused  Bano W/o

Dharmender upon furnishing of personal bond in the sum of Rs.15,000/- with one surety

of like amount subject to the following conditions:

1. That accused shall not indulge into similar offence or any other offence;

2. That accused shall not tamper with the evidences in any manner; 

3. That in case of change of residential address, accused shall intimate the

court about the same ; and

4. That he shall appear as and when called for.

Copy of the order be sent to Jail Superintendent through email/ dispatch rider

deputed in this court by the jail authority.

Copy of the order be given dasti as prayed for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 182/12.
PS Bh. Dairy.
U/s 326/34 IPC.
State VS Sushil Saxena.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of interim bail for two months moved on

behalf of accused.

Present: Ld. APP for State.

Counsel for applicant/ accused.

Ld. counsel for the applicant seeks interim bail on the ground that wife of

accused is ill.

As per record, the accused had earlier been granted bail but he jumped the

same and was taken into custody pursuant to proceedings u/s 82 CrPC.

Accordingly,  the  accused  deserves  no  leniency.   No  ground  for  grant  of

interim bail is made.

In view thereof, present application stands dismissed.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 0323/2020.
PS Bawana.
U/s 420/468/471/120B/188/34 IPC.
State VS Mukul Kumar.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.
27.05.2020

This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Ld. counsel for applicant/ accused.

Report filed by the IO.

Ld. counsel for the accused states that the accused has been falsely implicated in

the case and that he is running in JC since 20.05.2020.

On the other hand, Ld. APP for State has opposed the bail application.

Heard.  Perused.

Present is the case where many migrant workers were fooled and lured to give

money on the promise that they shall be ferried to their respective home towns by pretending

that  the  accused  persons  were  having  valid  e-passes  from  the  concerned  authorities  for

conveyance which upon checking by the local police staff were found to be forged.

Although the counsel for the accused states that the present accused had no role

in the said forgery or cheating and only happened to be on the spot, the actual role of the

accused in the commission of the offence complained of is yet to be ascertained and same is a

matter of investigation.  Moreover, he has been specifically named by the complainant in the

FIR.  Keeping in view the gravity of offence and the entire facts and circumstances, the accused

is not a candidate fit for grant of bail as there is also possibility of him fleeing from justice, the

application in hand stands dismissed.

Dasti copy of the order be sent to ld. counsel for applicant through email, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              



FIR No. 0323/2020.
PS Bawana.
U/s 420/468/471/120B/188/34 IPC.
State VS  Krishan Mohan.

In  view  of  the  Covid-19  pandemic  and  the  Nation-wide  lockdown,
proceedings are conducted through Video Conferencing in Room No. 116, Rohini Courts
with the consent of all the concerned stakeholders.

27.05.2020
This is an application for grant of bail u/s 437 Cr.P.C moved on behalf of

accused.

Present: Ld. APP for State.

Ld. counsel for applicant/ accused.

Report filed by the IO.

Ld. counsel for the accused states that the accused has been falsely implicated

in the case and that he is running in JC since 19.05.2020.

On the other hand, Ld. APP for State has opposed the bail application.

Heard.  Perused.

Present is the case where many migrant workers were fooled and lured to give

money  on  the  promise  that  they  shall  be  ferried  to  their  respective  home  towns  by

pretending  that  the  accused  persons  were  having  valid  e-passes  from  the  concerned

authorities for conveyance which upon checking by the local police staff were found to be

forged.

Present accused has been specifically named in the FIR by the complainant as

one of the persons who induced him and his fellow migrant workers to pay money for their

conveyance.   Keeping  in  view  the  gravity  of  offence;  the  role  of  the  accused  and  his

possibility from fleeing from justice, the application in hand stands dismissed.

Dasti copy of the order be sent to ld. counsel for applicant through email, if prayed

for.

(Divya Malhotra)      
Additional Duty MM/North/Rohini Courts

     27.05.2020              
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